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CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENGH, GUWAHATI

. -4
ORIGINAL APPLICATION NO. | Z__ OF 1995,
N | -
.......... PP B < = Dt eeeiieneniiiaianasna. .. APPLICANT(S)
. -VS‘ X : | L] .
Union of India ‘& Ors..... | . RESPONDENT(S)
For the Applicant’s) . ... . Mr.B.K.Sharma
' Mr.S.C.Biswas
' Mr.K.Bhattacharyya.
. /. ' . . ’ . ) i
“or the Respondent(s) ‘Mr,A.K.Choudhury, Addl1iC.G.S.C.
OFFICE NOTE ~ ~ T T T DATET T T T T T T T T®DER T T T f T T T
=R .l | | .
142995 © Mr.B.K,Sharma for the applicant.

¥r . A.K.ChoudhuryAdd1,G.G.S.C. for
respondents on notice,

fLeavézgoin“ in single applica-
tion granted. In view of pending O.A.
‘No.168 of 1995 application admitted.
Respondents to file‘writteg statement
onn or before 13-11-95, Pending further
order the operation of the order con-
tainfag letters dated 26-7-95 and
31-7=95 is hereby stayed, Liberty to
respondents to-filiughow cause and
\ , seek modlflcatloﬁﬂas advbsed Retun-

nable on ld—ll~95 L
/{Zngz/L_%C»Cé, K S

Adgourned to 13-11-95,
L3 V"’mo 4;3429“‘525 oL 52445%:_ -
&B‘ '%’/aﬁf(} ﬂr '2’(4~ L Vice~Chairman .
b

1;2¢_ . _ _ 1m- o ) ' Meééé%‘

-
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O.A.NO. ,9‘»/95 .

14,11.95 Mr B.K.Sharma for the appli-

cante. )

Mr A.Koéhoudhury,Addl.K.G.S.C
for the respondents.

At the request of learned Addl.
C.G.S.C time granted for written’
‘statement . _ '

‘ Ad journed for orders to
T8.141996.

uméégﬂ? - Vice-Chairman
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0.A.N0.192-/1995 . ’

8=1-96

I\ ’ X

L'{rcAnI’{aAleuCoGaSoCo EOI‘ 'L'_he respon&cnts.

Nr.B.Ke.Sharma for the apd>licant.

“*d journed #or cr.ars ti 19-2~96 .

Liberty to file coun:ole
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Vice=Chairman
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fCo wie- ;ppllcant.

'j\l.oCoGeS-C,o fOI‘

19-2-96 MI D 5nZme
Mr.AgK°Choudhu:y, Al

1isted foOYr

[ -

Vvice-=Chairman

the respontentse o De

hearing on 25-4-90

AL
Member
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Mr A.K. Choughury, learned Addl.
C.G.S.C. is present.

Mr S. Sarma is present for Mr B.K.

Sharma, learned counsel for the applicant.

Written statement has been filed.

O.A. ready for hearing.

List for hearing on 7.6.96.

Member

Ly




o r0 7295

7.6.96 Mr. K.Bhattacharjee for the applicants. _
Mr. A.K.Choudhury, Addl. 'C.G.S.C. for the

respondents.

Hearing adjournad to 25.6.96.

Member (J) : ©  Member(A)

trd

2546496 Mr K.phattachar jee for the gpplicant, My
AsiChoudhury, Mdl.C.G.5.,C for the respondents.,

List £or hearing on 5.7.96 before Single
Bench .

1 : ' !kééégﬁg



0.A.No. /5%27/917

1 5.7.96 Mr K.Bhattacharjee for the applicant.

: Mr  A.K.Choudhury,Addl.C.G.S.C for the
respondents.

Submission
Kegaespes of both the counsel heard

and concluded. Judgment reserved.

Mehber

- r———
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 OFFICE NOTES , DATE

'COURT's ORDER f

12.7.96

trd

"and informs that Mr. K.Bhattacharjee has some i~

1

Mr.A.K.Choudhury, learned Addl.C.G.S.C. present

personal = difficulties today and requests for |

listing the matter in next week.

List on '17.7.96 for hearing ('For being
spoken 'to').

Member

s




17.7.96

0.A.No.192/95

S

Learned counsel Mr K.S. B;hat'tac};iar;‘jee

‘for the applicants and learned Addl C.G.S.C.,

- nkm

Mr. A.K. Choudhury for the respondents. |

1

In the course of submissioni during ‘the
hearing of this O.A., learned counsel Mr
Bhattacharjee appearing for the applicfants in ?the -
O.A. had placed reliance among ot;hiers on ‘the
following orders of the Guwahati Bench of the

Central Administrative Tribunal in .suéport of - his

contention that Special Compensato;i"y (Remote
Locality) Allowance is adnlliss_ible siimultaneoiusly
with the Field Service Concession ’to;’the civilian
employees working under the Military! Engineeiring

Service: i

1) Order dated 29.3.1994 in O.A.No.48(G)/89

- D.B. Sonar and others -vs- pni‘bn of Irildia.
i |

2) Order dated 30.8.1994 in O.AN0.174/93 -
Satish Ch Omar -vs- Union of India. ' ‘

After the hearing was over it; was noticed
that the order dated 25.4.1996 passed by the Hon'ble
Supreme Court in SLP (CC .No.1821?) (in Union .
of India and others -vs- DB Sonaré and others)
arising from order dated 17.11.1995 jof Guwahati
Bench in R.A.N0.3/95. in 0.A.N0.48(G)/89 had been

received. This order could '_ﬁot be discussed during

the '‘course of hearing. .Helnce in order ‘to give
opportunity to the both the sides the 0.A. “has

been placed for being spokenito;

After hearing ‘the counsel ‘fdr the parties
it is ordered that the judgm;ent in the: O.A. already
heard will be delivered aftér receipti of the final
order from the Hoh‘lﬁle Supréme Courté in the above
mentioned SLP, namely, Union of India and others

-vs- D.B. Sonar and others.

- Copy of the order may ;be furnished

|

to the counsel for the parties.
Mémber




0.A.No. ]9),/95 \V o

25.6.97 None present. List for hearing 0n¥6.8.97.
N ‘
~N
. <
Member
. nkm

b.£ > . 4= ( it
. ¢%;7b,‘
S

Heard Mr.K;Bhattacharjee for
the applicant and Mr.A.K.Choudhury, .
learned 4ddl.C.G.SC. fo; the respondents.
' Counsel of both sides have
completed their submissions. Hearing
concluded. Judgment reserved.

e Meé%é%

Judgment and order pronounced.
Application is disposed of in terms of

20=8=97

10-9-97  the direction contained in the order as

to costs,
M(é%b/e}
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CENTRAL ADYINISTRATIVE TRIBUNAL;GUWAHATI BENCH

‘Date of Order : This the 10th Day Of September,1997.

Sri Tikéndrajgtusrahma’& 23 others

- Yersus ~-

‘Uniog of Indiez & Crs.

C.A«NO. 183 of 1995.
Sri Gangadhar Kalita & 18 others
- .Versus -

" _Union of India & Ors.

O.A.NO. 184 of 1995

- sri Baikuntha Das & 14 others

-~ Versus =
Union of India & Crse.

O.A.,NO«185 of 1995.
sri P‘Rokéjak & 11 others
' -'VerSus -
Union of India & Ors.

O.A.NO. 186 of 1995.

Sri K.K.Choudhury & 26 ‘cthers
- Versus = _
Urniion c¢f India & Ors.

C.Ae.NO. 187 of 1995.
Sri Tapeswar Singh & 16 others
-~ Versus =
Union cof India & Orse.

C.A.NO. 188 of 1995.

Sri Prem Kumar Baishya & 23 others

- Versus -
Urnion of India & Ors.

C.a.NO. 189 0f 1995.

Sri Mehendra Kumar Das & 21 others
- Versus -
Unicn cf India & Ors.

»

Shri G¢L.sangiyine.Aﬂmiﬂistrative Member." o E'
Q.A.No. 168 Of 1995. i
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; ‘;' o o Respondents

i L S
! e « o Applicants. }; ;*;
; LR
o
. 1l
2. The Chiqffsngineer;.‘ %

Eastern Command,
' H.Q. Calcutta °

e

2. The Chiéf Bngineer. i Sl 'Qr;
Eastern. Cbmmand HeQ. . : ik
. - Calcuttaf ' !

i 859 Eng’ , i

‘ c/o 99 A%l .o. X

4. controller of Defence . Acccunts. '
Gauhati 02‘ "_;-

L,

« « «Respondents
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1. Union of. India

- 4+ Controller of Defence Accounts

“jf:-sa -
0.A.NO. 194 OF 1995*~“~'~— “{fffj:f“"
Sri Anil Ch. Sarkar | & 2 others. e e e
. - Versus. - ‘

2. The Chief Engineer, R
Eastern Command H.Q. ST
Calcut:t.a *

3. Garrison Ehgineer.
- 859 Engineer Works section.
Cc/0 99 A.P.O.

s ey sy

Gauhati. | (; };; Respondents.
OC.A .NO . 195 .Of 1995. . ) ;":: . . 3
William Smith & 21 others ‘ « o'« Applicants.-

« Versus =
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q. i
Calcuttae. o

3. Garrison Engineer,
859 Engineer Works Section
c/0 99 A.P.O.

4. Controller of Defence Accounts, -
Gauhati : s » Respondents
O.Ae NO. 196 Of 1995 N SR o

Sri Someswar Bhuyan & 24 others £Z;:; Applicants
- Versus - Lol

1. union of India

2. The Chief Engineer,
Eastern Command H.Qe.
Calcuttae.

3. Garrison Engineer,
859 Engineer Works Section C/O 99 A.P.O.

4. Controller of Defence Accountse.

Gauhatd .
O.A.NO. 197 of 1995.
Sri C.K.Janardhar & 24 others PO Applicant
| - Versus = ‘ '

3Union of India & Others « « o Respondents

2. The Chief Engineer,
Eastern Command H.Q..Calcutta.

3. Garrison Engineer,
859 Engineer Works Section C/0 99 A.P.C.

4. Cecntroller of Dzafence Accounts
Gauhati . e o o Respon&ents

&dvocates for all the a.{mlicanta s Srj. Boxosharna &
Koﬁhattacharjee

Advocate for all the respondents SX1 AsK.Choudhury,
hddloc GoS.C.

contd o8
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The applicants in*the abov? mentioned 16 Tsixteen) (&

’ -:.144

P e

iﬂ RE
i

original Applicationa are. emplo g%s §'{mder the Mili‘tary

i _._.: o 1 ‘, A . .-_t P

* ¥

Engineering Servioe and pos&edginﬁgetions place o
. 4 PRATAS Y V‘ 4:~‘~m;4,§ ¥
State of Arunaohal Pradesh. Permigsibn to submit combined i

and law involﬁed in

r-s,',,' g

these applications are same andjgherefore. for the ‘sake . 3
2y !

of convenience the original Applieationa are dispoeed of ..jf

4
by this common order. ;‘iﬁuh%; )
»-«12 TR d !
2. The special CompenaatOty (gzmote Locality) 5
i

Allowance was paid to the Defence vilian employees ; :

i

!

gﬁt_uge 5

posted in the NEWLY DEFINED FIELD.mREAS and MODIFIED ‘-"i
i

FIELD AREAS with effect from 1. 4 1993 vide Ministry of
Defence No.8/37269/Aq/Ps~3(a)/1§5/Df(Pay/Servicea)

dated 31.1.1995 as_follows. @ggeﬁy;& | e

e O ¥ a-)J..,G,g P

4n-the newly'defined4fie1d areas’will

BT

continue to' be ‘@xtended the- concessionu—aff’
oGOVt

enumerateéd’in‘Ahnexure 'C*
letter No. A/OZSBG/AG/PS 3(a)/97-5/D .

(Pay/Services)ldt 25 Jan *64. Defence -
civilians employees serving in Newly )
Defined Fiéld Areas will continue-to ||
be extended the’ concesaions enumerated .
in Appendix 4B ‘to Govt letter. No.. AP
'25762/aG6/P8 3(a)/146-s/2/D(Pay/Servicen)
dt 2nd March 1968.

ii) In addipion~to above, the Defence ;
civilians employees serving in the ;
newly defined Field Areas and Modified ..
field areas will be entitled to payment .
of Special Compensatory (Remote Locality]i
Allowance and other allowances as
admissible to defence civilians as per . |
the existing instructions issued by i
this Ministry from time toc time.® i

The date of effect of the abovetorder vas substituted

by corrigendum No.B/37269/AQ/PS-3(a)/lBSZ/D(Pay)/Services)

dated 12.9.1995 as below ;f-;ge

w.e.f the dateewfj

‘ﬂ.’f‘. c«-\. .t :'-'

LTI g e

TEW L TN G et e TS0 s s

. e t\wf}b’ ...,;V.V"o. . ;j)
"1) Defence civiiian employees aerving T
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< 3 e b 3 o s

f ""““77*7f7namely w.é"?‘“SiTT?§52 In Other words,
) ' no recovery will be made on account
of concessions like free rations/free
. single accommodation etc.. already

‘availed’ of by Deferce Civilians as part

- of Field Service IConcessions from

1.4.93 to 31.1.95. Similarly, no payment ;fi

“on account of SDA/SCA/SCA(RL) will
’ also be made from 1.4.93 to 30010950

Further amendment had been made to the 1etter dated
31.1.1995 above vide Ministry of Defence letter No.B/
37269/AG/PS—3(a)/?BOOD(Pay/Services) dated 11.4.1995

insofar as it relates to employees pos;ed‘4n the Newly

Defined Field Areas and neryydefiped god;figg,ﬁield Areaef‘e,

as below g

in the newly defined modified Field -
areas,will continue to be entitled
to the Special Compensatory (Remote

Locality) Allowance and other allowance |

as admissible to defence Civilians,
as hithertofore, under - existing
instructions issued by this Ministry
from time to time. However,in respect
of Defence Civillans employees in the
‘newly defined Field Areas, -Special.

~ Compensatory (Remote Locality) Allow=..

. ance and other allowances are not
concurrently admissible alongwith
FPield Service Cbnceasions. S

3. Heard Mr x.Bhattacharjee. 1earned counsel for the -

applicants in each original Application and Mr AXKe
Choudhury.learned Addl.C.G.S.C for the reapendents. The .

applicants are Defence civilian employees posted in

varicus places in Arunachal Pradesh and according to the -

respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely;.Free
Ration, Free Single accommodation etc)\provide@fby the
respondents. Therefore, in terms of the‘afgreeaid letter
dated 17.4.1995 they are not entitled to the’éayment of

. o QY
Special Compensatory {Remote locality) Allowance, SCA for

short, in addition to FSC. Apcordingly_the arcunt of SC&@Q

pald for the period from 1.4.1993 to 31.1.1995 was not

contd see 6.

*The Defence 01vilian‘empi°ye950 serv1n§~

e e




:"l.contention of the reSpondents is not sustainable. In S.C.

omar Vs Gatrison Engineer (1995) 30 ATC 753. the f‘

. j'l'ribunal had held that SCA, Qs admissible 1n addition to-

Fsc. In many other cases such as 0.A.No.124 end 125 of ’
&{;’2‘
1995 etc. Defence civilian employees posted in Nagaland

the Tribunal had allowed peyment of SC§EQFutther§ 1n
union of India & Others vs.fa.Prasad, B.s.olandeothers.
1997 S°C (1&S) 1055, the a'o;-’b“ie supreme Court had held
that upto-17.4.19§5yspecialgDuty Allowance and Field
Area Special Compensatory (Remote Locality) Allowance
are admissible together. Thus ‘the applicants arewu:
entitled to payment of SCA@MJ v

4. The cause of action arose ocout of the order

No.Pay/Ol dated 26.7.1995 issued by CDA, quhatL. that

. is Controller§o£ Defence Accounts. Gauhati and the

order dated 31.7.95 1ssued hw ‘the Accounts officer of

the area Accounts'office. ‘Shillong. A tuss1e>wa§r@oing
on between the administratiﬁe authorities of thex:
'respondents 1 to 3 in one hand and the Audit and: Accounts
authorities on the other over the question of payment

of scg?glongwith FSC. The CDA, Gwuhati wrote in’his
No.Pay/01 dated 26.7.95 3

“"In view of pending clarification
regarding application of provisions
of Min of Defence letter 4t.31~1-95
and 17-4-95 payment on account|of
SCA(RL) for the period 1-4-93 onwards
already made is irregular and unau-
thorised and requiring recovery in
lumpsum f£rom the ensuing pay bills
without: any consideration and inti-
mated to tnis. A0 Shillong has
already been instructed o effect
recovery in lump~sum.

3

¥ ]
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Def legggpg at i13 11.<--9E‘£~*;"f
hrunachal Pradeshuhaéefbeén

fa01lity ay be stopped forthWith n;if;
”recovery - OS5t
, 0f Free Ra

X ingle accommodation. may be=£
"effected bef ]

lowing SCA{RL)e - '
\'Z of your AAO CE. on»fina
rer. ble be accepted to avoid’an
$ch has arisen nowo,.-yn;iiiﬂﬁ

llong followed it up‘as below.

pléease be effected’ from'

the conce L irected involved in the ;

following 'Bills to comply will be directive
of the CDA ‘Gu"fah:‘-tio e ] 1

1) 01/Ca3h/30 dt.29-5=95, - 2

2) 01/Cash/31 dt. 29-5-95. . '

3) 02/Cash/73 dt. 27-5-95.

4) 03/Cagh/s1 at 17-5-95

'5) 05/Cash/19 dt. 26-5=95

6) 01/Cadh/71 dt.30-6-95

s e 0s01 Cash

co o ESELRIBUL ERarng sovcnce §f°sc( /
is returned tmpasqefa for the reason statedr'
above.” .

.'“ i..‘

v

B B uspeprpy

Operation of the above two orders have been stayed Dy

anv‘ KN

the Tribunal at admission of the oresent originallappli-

] ;g

cationse. - .f . ; .
Se The decision of‘the Tribunal in S.C. Omarisupra)

'was based on the its decision in D.B. SonaILand others.i

SLP N0.17254 of 1995 filed by the respondents was_?ispif
ssed by the Hon'ble Supreme Court on 24-7-1995 wiéh
liberty tc file Review Application. Review Applic%ti&n
No.18 of 1995 filed by the respondents was dismiséedf
by the Tribunal on 20-11-1995., D.B.Sonar and othefg)gv
RA 3/95(0.A.48/€9)and RA 4/95(CA 49/89), and some of the
other cases referred to by Nr.Xe.Bhattacharjee werg
subject matter in Union of Inaia and others vs. i
B.Prasad, B .S.0 and others{Supra). The aforesaid i
letter dated 17.4.1995 was under consideration ‘E

by the Hon'ble Supreme Court in that case., The .

- —

Hon'ble Supreme Court had held in the order dated.

COntd/“f‘g}o'
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| 17.2.1997 in that case that npto 17. .1995 the empl

Allowance and thereafter to only one Special allowance !*

1

"x

: rmf;r.
are entitled to both the Special Duty Allowance and if i

the Field Area Special COmpensatory (Remote Locality)

n s

in terms of the aforesaid order dated 1?.4.1995.Further.3;

as regards payment of Special Duty Allowance to Defencex,
civilian emp10yees posted in Fleld Areas and 3n Modified
Field areasnthe Government Wasgdirected by the Honfble ,
Supreme Court to modify thenorder dated 17.4}l995 and
issue the necesserf corrigendnm. It was also directed
that'Union of India is not_entitled t0~recover any;
payments maderof'the period prior to 17.4.1995. In the
impugned order No.Pay/01 dated 26.7.1995 the CDA had :
referred to the letter dated’ 13.1.1995 issued by the
Ministry of Defence classifying certain areas of Aruna-
chal Pradesh as Field Areas and Modified Field Areas
and sought clarificatlon as mentioned therein. Mr- A.K..
Choudhury. learned Addl.c.G S.C submitted that classi-‘
fications of areas were made under letter dated 13.1.1994
and not dated 13.1.1995. Mr K.Bhattacharjee submitted
that the applicants were posted in Modified Field Areas.
Apart from this clarification, the CDA also sought
clarification regarding the aforesaid order_dated

17 .4.1995. The impugned actiocns of the CDA and the

Accounts Officer were taken by them pending clarification

- of the order dated 31.1.95 and dated 17 .4.1995 by the

authorities under the respondents No.l tc 3. From the
impugned order No.PM/1/306-CI dated 31.7.95 1ssued'by
Area Accounts Office, Shillong the recovery ordered

to be made relates to the payment of Special Ccmpen-

satory (RL) Allowance made from 4/93 to 1/95 through

Contd 0-0 09 g
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- possible. On receipt of the communication from the

Pl - - L]

the vouchers mentioned therein. In some of the original

l ‘ l

applications under consideration ‘however, the CDA.

Gauhati was not made a respondent while in all the

' Original Applications the Accounts. Officer. Area1Accounts

Office, Shillong was not made a respondent. In the facts
and circumstances stated above the respondents 1 to 3
are directed to communicate to the CDA, Gauhati the

!
clarifications sought for by him in the impugned order ‘

'dated 26.7.95 as mentioned above as soon as it may be

l

respondents the CDA. Gauhati shall take appropriate action
immediately. Till such action is taken by him, the
Operation of the impugned orders in each Original

Application shall remain suspended.

¢

With the above directions. the original applica-

- tions under consideration are diSposed of. No order as

to costs. o }

5d/~ MEMBER (A)
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IN THE CENTRAL ADMIBICTIATIVEsSREBUNAL 2 G 4TI BT NCH
. ' W’gg;‘,ﬁ W
LT Qaini -

Originsgl Application No. \CK?’BQ 1995
IN THE MATTER OF :

Sri Jugsl Des and Orse .. dpplicants

Union of Indiz amd “rs.
| +«.+ Hespondent se
It is res@ectfully submitted for the

‘applicant se

f; Thet the applicants h&vg submitted a joint petition
seeking relief of‘paymenp of alléwancesvand'service benefit
as admimsdble to ciﬁilan central Government employees in
terms of office memoranda dte 14e12.83 and 1.12.88 of t he

ministfy of Financé { Dgptt.of'Expenditure) of Govte.of Indiz.

2e 'That from facts of the caée, it would be clear
thet all the spplication have & common cause &and interest
in it ard es such the joint ﬁpplica£4on deserves to be
entertzined as prov1ﬂed by rule 4(5) of the procedure rules.
In tbese pTGMlQGS it is prgyed thst the Honible
Tribunzl ma¥p be grg01ously Dle¢qed to permit fllllng of
single annllcutlon by &all the EDpllCEnLS JOlnuly for endcs

of justic e,

:élka C%%ély Do
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VERIFICATION

l‘¢rl \[e.o q//?.-....."—"..-........a...bﬂ
Qon of ...0"7%/49 /Q,/Q"W enployeea 2

unaer the Gqffloon Enclneer, 859 Engineers Worke

Fectlon C/OA09 A.P O., do hereby vcrlty that tbe

Contentﬁ Ads>pa:a’..oul%o%oocotcooooo as the

P SR

Jappi’icatﬁion' é_z’ré/true to rrty"}inowledge and belief,
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FORM 2 | ':ﬁ‘g
FORM T: o +h
b’
LPPLICATIUN UNDER SECTI.N 19 OF THE ADMINSTRATIVE TRIBUNAL
. &CT 2 2L 1985

Title of t he case: Sri Jugal Das, & “rs. ¥
..,...; Applicants.
"= VS =
Union of Indisz & ,re.

seee Respondents

I § D E X

SleNoe. Description of documents relied upon psge Hoe

1. Application - 1 ﬁé,ﬁy

2. Annexure & 3 copy of letter dte. 26.12.95 - 10 to 12 -
3. “rmexure B : Letter dte. 31.7:95 19 _ -
Le Snnexure C 3 Cbpy of ‘memo dt. 14+12.83 1% to 11'

5. énnexure D : Copy of memo dt. 1.12.88 16 to 1@

Note: Other documents referred to in the gpplication ere
seizeded pe and possecsed by and'happen to be in the
control, custody amd pover of feSpondents being corr-
espondence exchanzed in officisl channel znd may be

réQuired tob e produced by respondent se

\TU %‘d Vo

Signestues of Applicants

For use in Tribunal's

Offices: |

Dete of filing ¢ .
Signature |

for Registrare.
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IN THE CENTRAL sDMINSTRATIVE TRIBUNAL 2 G.UH:TI 3aNCH:

1. eri Jugel Bas, s/o late b Re Dase
o °ri LeCo Das ’ s/o late Manream Dgu.
3. Sri WeCe neth, s/o Sri Dambaru Dher Natha
Le Sri CeDe Nath ,s/0 lete %gbha' Rem Nathe
5. Sri DeN. Yiri, s/o lste Sarju Giri.
6o é i b'ﬂchan D.ndit', s/o létﬂ China.Pandit.
7« €ri Hemlsl Son nar, s/0. lqt@ Sobha Rem Soner.
8. Sri Goli “ingh , s/o Ram Ch. E’:i.ng;h.
9e Sri Kehe Subremeniyan , s/o KeC ﬁyyappan
10, er Salak Singhy Rqut, s/o Bechan Singhe
11, Sri Yobinda Ch. Des, s/o Birish Ch. Des.
12. fri Menohar Deka , s/o lete Dekhi Rem Deka.
13. £ri Kemeswar Jha ,s/o0 lste “haruransyan Jhae
e Eri Ghanéi Charah pes, 8/o late Bipin'Ch. Dae,
15. &ri dltyo lbakur R s/o Sri A,NeThakur.
164 Sri Shch Sund sr Bharat , s/o lat: Dudhan Bhageto
'17. Sri CuR.Sharma, s/o l&te\gw}m‘dFM§o
18+ Sri S.S.Bhattachsrjee , s/o late Sasanka Shekhar Bhatte
19, Sri M.C.Pstra , s/o late Sudhen Che Patrae |
204 ©ri Norbu Sikha , s/0 late Langa Sikha. .
21. Sri Rem Dayal Vs dﬂv , s/0 late Nhtpunl Yadave
22+ Sri Teg Bahddur emang , s/0 lste Bhskta Bzhadur. ‘
23, Sri “hyemal Chakreborty , s/o lute Harish Chakrsbortye -

2L+ Sri Kzmsl Che D:s, son of late Lamodher Dese y-
25, Sri Deslip , son of lzt: sundar.

411 employed in Dshung P.He. under the

"contdes. -

~ o . :j”QAugﬁﬁavk Do




.,

-2 - ,
under the Garrison Engineer, 859
, %ngineer Works seccion‘c/oh99-A.P.O
| o eee+. Spplicants,
| “Ve - |
-1+ Union of India .
represented by thc secretary to
the Government of India, Ministry of
Defence Engineer-ln-chlef's Branch,
army head @uarters) , New Delhi.
2+ The Chief Englnocr,
Easgern Commond H.@Q ,Calcuttas
3. Garfisonlﬁnginéer,
859 Engineer works section c/0 9§ 4.P.0.
4..uontroller“of Defence. |
Accouots,Gauhéﬁi.
seeses Respondents.

Details‘of7Apolication:

1. Particularé of orde r against which the application
is made - | - '
Letter Noe PH/1/306-CI-dt. 3147495 issued by Accounts

: Of fic ér directed to recovery SPGClal compensatory (CRL)

sllowznce from h/93 to 1/95.
Qe Jurisdiction of the Tribunals

' The applicants declare that the subjedt matter of

contdee 03/'—
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the order sgeinst which they want redresssl is within the

jurisdiction of the Tribunsl.

3. Limitgtion:

-

The aspplication furtier declare that the spplicstion 1is
within the limitstion period prescribed in section 21 of the

Adminstrative Tribunsl #ct, 1985,

Le Facts of the csse:

1) Thet the spplication are civilian defence employees of
Military Bngineer Services Department employed uml sr the
respondents and &s such the applicahisn are pbsted to work
at high‘altitudes of irénachal Pradesh, a hard, remote and
costly ares when a necessities and essentigl services of life
are very soarée and are available‘only on paying abnormaliy

high prices.

2) Thet the central Government drdéred for payment of
sbeciél duty and specigl compensatofy (Remote loczlity)
allowances to its employees posted in the North-esstern Region
of thevcounﬁry to attract posting to this remote &nd costly
localitye. The filed service concessions were extended’té the
civilisne by the Covernment of India, Miﬁistry of Defence vide
their letter dt._25.1.6§ as amended ffom time to time . The |
applicant‘are in receipt of Modified field service concessions

are glso being paid to GREF staff posted to this area .

COntdo-ph‘/
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3) '_That the need for attre¢ting’and retaining the service
of éompetent staff for service in the North Egstern Region
cpmprisihg the seven stagtes including Arunachal Przdesh was
engaging sgttention of the Government - and with a view to
review the ekisting sllowsnes and service benefits to
employges.posted in this fegion'a committee under the
Chéirmanship of Secretary,nepaftmeht 6f personngl & Adminis-
trative Regorms_vas éppointed and after considering cerefully

-the'recommendations'cf the‘committee, the presiéent of India
was pleased to decide in favour of sllowance and beﬁefits"
being continued. as modified by Government of Indis Office
Memoranda No,ZOth/Q/SB-E»Ivééf Minstry of Finance (Depsrt-
ment of Bxpenditure ) issued on 14412483 , Subsequent

there after another office IMemoremds being Nos 20014/16/86/

- E. IV/E II.(B) dte 1.72.88 wes issued making some improvements

in allowances and fecilities to employees posted in- this
region. _ |

L) Thét'such sllowsnces and ?QCilitieS were admitted by
‘the gudit authorltles in the past, rcferencc 1n this connec-
tion may be made to letter N0.1360/A/26?3/hIC(3 ) dte 20,2.87
of the C.W.E.iezpur where by Ministry of_Tlnance,Department

of expenditure Office Memorands Nos 20014/4/86-E-IV dt.
2349486 msking special mentidnlof the employees nosted in
krunachal Pradesh -and to letter No. pay/2h/TV/PC dt. 20.2.87
of the CeDed , Gauhzti o |

contde..5/-
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5) Thaé; however in so f ar as.speciai'compensating allowanée
is concerncd, the C.D.A, Gauhati &s per latter M/D dte 311,95
and 17.4.95 allowed the épp;;cants to withdraw the benefitsA |
e~ with effect from 1.4.95 instead of 1.12.93. The applicants
begs to state thet they have withdraw the said benefits ss per

the order of t he guthority, from 1.4.93 under proteet,.

6) ' Bé it ststed here that with regarded to special duly
allowances &s per memo dte. 14412083, 2nd 1.12.88 , the sppli-

cstion hgs filed a petition No. O.A‘No.Agﬁd after hearing the

mat:er your lordship was pleased to dismissed the petition on

3‘70950

7) Thet on the long part of July the petitioner wes
informed by the office thet C.D.A. Gauhati viie its letter
No. pay/o1/I dte. 26.7.95 has directed the C.VW.E. Tezpur &
recovery the smount 6f SeCehe Which wgs paid to the applican's
WeEeF 144493 to 1/95 pending clerification from Ministry of
Defence « The arear price to 3141495 will be paid after receipt
of clarification from the Ministry.

( Copies of letter dte 26.7.95 and 31.7.95
sre enclos ed herétd and markecd abe
Annexurc= & and B.) ‘
8) That the appliéants begs tostate thet the authority
hsas alfeady gsbe to its locai Audit_deparﬁment ef to recovery
the ssid emount as SCA which wss paid earlier to the applicsnts

from the salarise inspite of t he O.Me dated 14-12-83,1.12.88

. contdes 06/—
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( copies of Q.M. dte 14.12.83 amd 1.12.88
sre enclosed hereto and marked ss

irmexure C & D)o

5. Grounds for relief with legal provisions:

i) For that the spplicants are entitled to speciel

ii)

compensatory sllownces ss per Office memorsndz db.

1441283, 1+12.88 in as much s the said memoranda

have been mad: applicablé & a1l civiline central
Govt. Employees snd cannot be discrimincted zg:inste
For that the depattmental suthority have been seized

6f tké mstters since éfter 1412.83, initally by making

 psyment s in sccordanc e with office memorands dt.lk.12.83

thercafter by making orders stopefing such psyments and
directing for reocovery of smounts elresdy pzid that
to without seeking any clarificction is gross violsa-

ticns of the applicants right which. is gusranteed under

the constituﬁion of Indiae

iii) For that ‘not with standing payment of SCA to the GEEF

| personal they being entitled to allowance and benefits

under O.Me dte1hbe12.83 and 1.12.88 slso, the applicant -
are also entitled to such sllownce and benefits, effec~
tive from 1.12.83 but the same wgs given efrect from
1ek483 which deprived the spplicants from their.

legitimati right.

contdeee?/=
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iv) PRor thst .the reSpondent‘fail to understsnd the order
dt..3.7.95'pas"ed'by this Honéble Tribunsl in letter
ehd sprit as such the. Respondenns 1ssued a direction to
récovery the SCA fromithe epplicants,,which is misca-

-

rriage of justice toward the spplicgntse

v)  For thsat the abplieents being nosted to high sltitule
of Arunachal Pradesh, the nece351t1es and essentlal
services of life are cere at such places and sre aveile
,lable oniy or'paymenb of ebnérmally_high prices which is
 for wha t unless'tbe.applicants are compensated by makirg
oayment of allownce end serv1ce benefits &s per OfflC°
memoranda dte 14+12. 83’ and 1. 1? 88, they shsll have to
fece greee. Ingunct;on and sesious injury that decided ®
tobe remedies by protecting 'thet from,the vide as |
‘discrimingtion that is guerénteed to them &s citizen /
public empdoyees undef Afticles_14 and 15 of the COns;.'
titutes. SR . - .

6o Details-ofvﬁemedies exhesEed - exhausoed:

The aopllcants declere that they have availed of all
the remedies avallable to them under the ‘'relevent sermcc rub
rules, etc. &s would be revealed from para 4 and 5. zbove.
Te - Matoe;s not-previoqsly f;led or pending with &ny
oth'r court.f, | : . |
The applicents further declzre that they heve not pre- ..;
viously filed any applicstion, writ petition or suit reggrdlng'

~ the mstter in respect or whlch this application hss been mece

before gny couw't &my or sny other quthorlpy or any othar

e Contd...s/-
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~guthority or sny other Bench of t he Tribunzl nor sny such
epplication , writ petition or suit is pending before any

the gs them.

8. Relief Sought: .

The respondents may be ofder/directed to any
pay to épplicant ;hé specisl companséting allowance in
accordence with PeMe dte 14.12.83 end 1.12.88 of the
Central Government 88 referred zbove end be further ple:sed

tos et gside end Washed the order dt. 2é;7.95

'(-Aﬁnexure-'A ) end 31.7.95 ( 4nnexure~ B ).

9 Interim order if sny prayed for 3 -

The rzspond ent may'be”directed not to give

effect of letter dt;‘26.7.95 issued the Sy.‘A.O.ID)'and
‘letter dt. 31.7.95 issued by A.0. and slso be dirccted

not to recover the arrear amountvpéid to the spplicant
pending ﬁhe clarificsti-n from the. Ministry of Defence.
10s In the event of‘applicétién being sent by registered
post etce :- Not applicable.

' Ccnt,d. . 09/"
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11 Perticulars of postal order \

317240

Or P.O.‘I‘Joo.@?..........l...."....'l.'.'..
filed in_respeét of spplicstion fee ,

' &,date’.fZL?......;. .-~ issued by Gsuhati Head ?ost-
Office fee Rs. 50/ paysable

" &b Geuhati is annexed hereto.

12 List of enclosers: Annexure: A b 2

VERIFICATION

I, ¢ri Jugsl Das, 'son of lste D.R.Dag, employed undee
the Garrison_Enéineer,859 Enginéér'ﬁbrks cection C/V

99 A.P.0. do hereby verify.that'cbn'énts zbove cre true

1Jé%6°[.]?aé

D&ted=;:?TQSQ§?Zr” . q1gnature

places | -y

to my knowledgé and belief,

-~



RTINS R, R PR P N g e 4 e e

-

e
a l\ ,3’ R /‘4('.1.07'5«,»« - p
ey 9 -/‘ . ) ) 1 .
dqﬁwﬁﬂa | v ' ‘
{Capy.ef TDA Gavhaty lettor Mo, Pay /011X datey 2c=7-35, xdhexaxns
4 ?"_'{""F-“j:“ s S | ' -
¢4 ¢ Sub 3 PAYRERT OF SCA (RL) IN RESPECT of INDHS TREM. STAFF

i,

1t ﬁan baan Lntimatsd by ysur AAD GE that o4 ment on,f"

ceceuunt mx of SCA (RU) (alisnguih F3C) has besn mada to Industrial

coparsannel fay the pogig Prom k4«3 to 31-5-95 in dpite cf - .
dinajresnsnt ith quefty © .o, .. S .

Y
- ¢ e
4

~or AR, pEr N0 lotter €l 31eiuSS ond {7=dqe0S

.. sorving ‘nauly definse Mudified Field Arans
Ceid othor . allounnoas wal {wdwd? and ne fio}
X A0 carglasihte though the Gwt, 2

oy

d sarvice cancuaaiqn
cttur van isuysd en 31616994 -

Uie period jes-03" tg 9l=1+45 and pogovery of szut of
.- 3ingle. acosemas, Lion alrvegdy avajlad fc upnwes
highar audlt
of Defancae ne cucs Lo wb{ll undez censisteanizn wltn Min-af
- Befanco and 1n weantime Lt has Sesn decldn
ol .Prew ratio n/aingls wBuoauadubion alrcady availed prier ts .
7 i1e1w9G may not bo agdsy 3lailarly and payment oa accaunt ‘of &
oo SCA/RCA/S8A Lay nut -be mada Por tha parfed 1=4=93 tg 31=1=95
C peymmaL. uat fe2-95 gy So asmitted {n nqua ne iSC(Free Ratiun/
“aectanodatilond is being avalled,) : R

mfesencz2-uith -

:-:k;ln viow of
praviedens .ov
© efanooeunt of SCA(AL)

C-drzegular 4nd unautherisad and raqulri
thn unag ensuing pay billa .uithaut" any
to this officu. AU Shillung nae elraady been fnotracta. to,

~ #ffact rocovery in‘lumpesumd g | : I

AS par Min of Dof letter dt 13-1=0s

. 08 wells ' Plagce intlngte ppocific ﬂuthsrity'clagdifyxng'ynu:?”
U efPl00. lecatien in Medif lod Flalf .Arsg,
. . flod)l area,

. 3T any rrsd 1-2-95 cn cocoun’, of cest =P Frug Reticn/3inale
- ‘udaemmodatien may be effugted hafara: lenfuing SCA(RL[é .

In future ydvlion of |

inveriable be aqceotod te avold gny cmmp-iu licatian -which has'

. erdssn noyy B ‘ L et
B K T ~ . . ‘n M :.l-

v ——— - n P ' L, ',I.

Cede (P) -

R TY R
. .

: Cantd. ° P/Z‘

Dufonoe:Civilfnndﬂ‘;v._
ave dntitled to SCA(RL) .. -

< Tho onse reqardint pavment 6f. arrears ‘enedcauntiSCAY (ALY

autherity fer claritication 1l candultatien af Mip. -

that, recovary of gést

. . e
e . : LA

. certadn Araa"of*Aru:ophél
Pridosh hiavp bnan claoeifiod beth Fiely and Medificd :Fiald Areg
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pending clurificaticn vegarding upplication eof
“in of OuPuncy lottur dt 31=1~85 . and 17-4=05. payment
fer tha poriod 1wd=93 apugrda alraydy . .mada is
ng racwery. in lumpyim Prem- .
considerpiion and intimgted '

i

o $-

If. logatad in mpdiflad
Pacilitv of FST may be stoppes Purthuith and r3covery .

.

RER
. o ', ~..'.l .'.
your  AAQ GE cn flngneial matter may
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He Ls directac te place tha ameunt te .
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1t nc3 baen dirnctad Ly the COA Guuahati ‘o rasuysr tha .
canount on account of SCA(RLY naid Proa 4/3J te 1/95 panding ‘¢lew
riflgatien Prun Mndatryol L&funne,  The arcsar. oise ta. .
- 3% 175 will bo oaid afga. vicddpt of claviflcativa Prea the
- Blnie try.

‘ i& duch the payment ngbu From 4/92 ta 1/35 gn the .

- .abover angcunt thacaugh tne fellewang vouch?zs have hasp notad
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1) gl/Cash/30 dt 29,5, 95,

25 L1/eash /Tt di 29,5005 o
3) 0 02/Camhi /73 dt 27,5, 95 '
4)  U3/C33h/S1 dt 1745045
5) 05/Cash/19 4% 25,698 .
6) 01/Cash/71 di SUaBe 35, ; e
- Tha sy nay i1l Boaring veusher nNe, 01/Casin/69 dt ?
. - 28¢6.¥50n ancount of Paymant of SCA(RL) i& returned. unpassced
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ey TE0 nced fer attpacting and retnining the services of comotent
‘locrs fox sexvive in the loxth lantein Reglon corpriuing the tates

{ AMyan, ©€Ghnleye, Nelipuy, lagal:nd and Tripurza unu the Unggn

rritorics of Arunashal Pradest anu Migorem hus boen crpacing the

wontion ot tho Governnent for eotwe Wlie, The Governuent.had appointed . -
comndttee under the Chalrmanatuy ot woretary, Veparticnt of Prgonnel .
Aduing atrative Feformm, 1o xevicw the existig allowanccs and faoilli-
lga adminvible 10 the vaxrious catepoaion of CLvAlLan ¢enipal GOV eI

an% emloyoos 0orving the thls regloll & 10 sugreat suatevle Liprove-

enlue 100 yecommendation ol the voemitlee have bewl carciully

ohuldorcd by e Governmeat and the Prégldent Ls now plesueén to
ccide ay {ollows s~ : :

e, U v Opdl, Lavi gl HEGL

(L) qenuxe of noglinr/gepuisiiqus

: There will be a fixed {twiure ol posting of 3 re¢oru at a tfne
« o fox olrdoers vkt veavioe vl U Glaau of Lebs and £ geory ot n
-, Mme for ofiiccro with wace than 10 yeurs of sorvice, Periodg of
. -loave, tvaining, ct. in exocus ol 15 day por year wiil Ve cxolu- .
 ding counting ihe tenure purlod 0 &/ yeoru, Ofiivrs, cn gomle~ -
" tlon of the [ixed tenure ¢f wervice mentionce cbove, 10y be consie -

. derod for postlng 1o a station of lheir cholee as 3oy as pocnible,
Satlstastory perforrance of antics for the preseriLed tcnuie .a
the Hoxrth kast shall be glven due recogidtion in the, waso of IR
eligivle oflicero in the miter of - . L

STl pirlos of denutalowc oL e ¢entral Goverie:nt, el:p]_oy( cu
to, the otates/Ungon Territoricu vl the Noxrth funtoun yepdon will
. generally be dor ¥ ycars which con be extended in caceniicnnl’ Y
- ro80e8 Ln exiganeics ol fublic uwervice &8 well g when the ciployco
comnnenied is m;iarcu to stay longer, The adudusible deputuation ‘
allowance will aloo continue tw be pald auring the period ot
depulution so extenaed, : o ,
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(%) rrorotion in cadve pousteg |

ﬁl‘) doputailon 1o  2entrnl temre posts; ouu
G) couree of training ubroad, e, .
.~ 'The, peneral requirement o{ ot least three ycars scrvice in a o
QB0 pLat LLICLiL o Gentral Crnnre deoutations may also be .xelaxed '
4o two yeors Ln deccrving cases of ieritorious wsexvice in the lorth - . |
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£ (L) goeetal () ARxR aLlexaneg o
R venties Governoord cfr Liion olployeou who hiave oll Ingia

transter Lrablarty wile ve granted @ spesiul (Cuily) Allowanoc
At the xite of ¢5 pur oent of bunlo pey sudIewt W o oclling of

i ¥

o
.
’

9%

fe AW/~ por month en povting the any station in e horih }astern -

fegden, Such of tloso erpleyeer vho are excent f>on paynent of

Income 4ax will, Fcvever, not be cligible for thio sosial (buyy )

Alowaico, tpeeial (by) Aliowanoe will be in addition to any
T milidect ihe conattlon thut the Yo0%al of such aspcoinl (1

spcolal poy and/or lepuilatiun (mtg Allowenve aliciuy bci.nig Wyavn. |
)

- Allovgnoe plun specinl pa{/bcput&‘uon (Duty) Allowanoo will not
emeed s, AW/~ pom Unce

. Mlowarce will be dravn szpacately,
©(4v) mrosa) Gomenoatery Aljguancer | | -
1 pgsaBand deenalaya |

The ruta ot ihe allovunve will be 5% of bacie pay oubjood
to mximn of f5, 5U/- pom, adsdosible to all emmloyces witlhout
ony poy 1i2d%, The nhzve allevanoo Will be adsdsoivle wtn

Ceffeot frow $~7-1982 In the ceae of dssar, .
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2 Nonipuw

: The rate of Allowance will be as follows for ‘the wholec of
... Manipur i~

-

© 7 pay uplo ., £60/- Be 40/= poow ' ;
e pay ebove t, 260/- . 15% of basio pag subject to
o mxlon of ke 15U/~ p, 0,
© % Drkaua o
The rateu of 1he 8llowaice Will be as follows i
(8) Idifiouw)t arcaa - 25% of pay subject to rinim..
" ‘ | oL B, 50/ anddmximm.or |

| Ge 150/~ pom,
{v) Other arces

Ny upto s 260/~ We 40/ pom,
Poy eceve Yk, 260/- 15% of basic pay subjeot to &
— cer——'—raximm of Ps, 1%0/- Pe Mg

.. Thoers Will bve no o‘nnngge in the oxisting rate of Spcuial
© 7 Qotptnoatory Alluwwwe nde

M.zoralh ana the gxisting rate ¢f Llo{urbence Allowancce udaisuible. |
- __i,n‘npcci.ﬁcd areas of lfzoram,
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.- The underuigned iv wircotcd W rufer to-thio Ministivy'g O oo R
W14 /3/83 1,1V vated 14th woociner, 19853 and 30th Maxoh, 1984 on the P
ub) sl mentioned avove eud to say that the question of mking sultablo. - - i
mreroments 4n the ullowuncus dnu faoilitlos to Centrnl GOvt: cnploye- ‘ -
es.poated 4n Worth kastorn repion vorprising the States ot Asuuw,
eghsleyo, Mangpuy Nagalaud, Tripura, Alungchan Pradesh and Mizoram
09 Decn engaging fhe oltentior. o1 the Govt, MKoordingly the Fresident
o pov plensed 1o Qeclde 20 follows - o
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4) Fenxs oL DoatiBilaepl Ansul ,k
o HIE eviuting psovisions ag contulned in thée Miniotry's O.l%

1nteld 14, 12,83 Wil coniiimuao.

e NI T

11} Hoiehtage for Genbend demuiation and and fzoinjngoabieuas ol

| h9.2m.&k...m_upm,&.mnﬁslemx.gérrm%x&q ) S

: The exloting provisions 4u coiiialndd in thie FMinistry's Cells :

S Aated 146 12,03 wili continue, Cadre authoritics are aavised 1o glve ' |
due welghtope for ocatiefectory perforuance of dquilcue for the presoria- - ;

scd Aerurxe in the Nopth-rast in the miter of promtion in the oadre L
ponw.,,neput:.uon 4 contrrl tenure postl and cources ol taclning abroad, e

411) Healn iy o ) 3. .

{ '-).ﬁfa»n{,rm. ‘%7&15%5.3 gal}gt'cploy ces who have L1l lndin tawsiex e
LLsbility vill Be gronticd apeci. L (uty) Allowance &t tho aaie of R
124 0f bnolc pny subjeot to oclling ol Be 1000/= per uonth on posting - e
to any atatiua dn the Hoxth-daitoan leglone ‘Speoial (DutyZ_Allowanoe ¥ o
will be in addition to any spooial puy -‘nd/oxr deputation dut{) allowan~ -
o6 already being 0rawn vubjoewt to tho condition that. the toind of suoh - o
allowanoe will not exoeed tae TQO0/= pouy gpeolal allowsiwes lidw spovial. @ f
Jompensstory (Remte localityP Allowanoe Conatiuction Allovawe ond o

Projeat Allowarce will be drawn sepaidtelys o

The Cuntial Covi, Cililiun employces who are motbtYys of wheduled . !
Mines snd wye othexuino ellgible 1ox Wik grant opecisl (Inty) Allow= . '
AlG O ungcry thin paru od ore exvipwd fLvom poyment ot lncouc-Tex wiuer
e InooLio-T6x fotl will aloo uraw tpeoiusl (uty) Allowuwnce. » Coo
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Unicn of India & Others
800e¢ Respondents -

Written statement for and on behalf of Respondents
Nos 1, 2, 3, &« 4 )

I, Major M.K. Arora, Garrison Engineer, 859 Enginecer
Works Section, C/O 99 A.P.O., do hereby solemnly
affirm and say as follows 3-

-That I am the Garrison Engineer, 859 Engineer wWorks

Section C/0 99 APO and Respondents No 3 in the case, and
acquiﬁied with the facts and circumstances of the case. I have
understood the contents thercof. Save and except whatever is
specifically admitted in the written statement the other

contentions and statement made in the application may be

deemed to have been denied. I am compentent and authorised to
file this written statement on behalf of all the respondents.

2)

.

That the respondent beg to state that the spec;al

Compensatory Allowance (Remote Locality) was ordered vide Govt
. of India, Min of Def letter No B/37269/Ac/ps-3(a)/165/n(pay/
Services) dated 21st Jan 95, The order .tame into effect

‘wef 0lst Apr 1993, As per Govt of India, Min of Def letter,

/1t has been ordered that field service concession viz-a-viz,

‘the special compensatory allowance (RL) will be admissible

to the Defence Uivilian employees on representation from

all Defence employees of thisjorks Section during the month

. Of July 1995 the payment of arrears of SCA (RL) for the
period from Olst April 1993 to 31st Jan 95 was made after

obtaining the UNDERTAKING from the employees that "Any over

‘Payment of arrears of SCA (RL) that may be found at a later date

is

3

reFundable to this offi e“

That the respondents heg to state that the amendment to the

above order was issued vide Govt of India, Min of Def letter

Contd. LY .p/z

IH THE CENTRAL ADMINIST 'ATIVE TRIBUNAL \(:}E§§ W -
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N\i B/27269/AG/PS=-3(a)/730/D(Pay/Services) dated 17th April 1995
re&garding Pield Service Concessions to Defence Civilian Employees

serving in the newly delcPd area under which it has been

clarified that Spécial Compensatory Allowance (RL) and other
Field sService Concessions are not admissible concurrently, but

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati 1ssued

instruction to this office and Asstt. Accounts Officer wvide

his letter No. PAY/01/IX, dated 31st July 1995 that payment of

arrears of SCA made to the Defence Civilian Employees is
irregular and be recovered in lump sum as .the employees are

availing field service cencessions. Both the concessions i.e,
 SCA {RL) and Field Service Concessions could not be granted at
a time. The matter is under examinaticn in consultation with
Min of Def in connection of Govt of India, Min of Def letter

dated 31st January, 1995 as modified vide letter dated 17th April 95.

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)
dated 12th Sept 95 under which para 2 of Govt of India, Ministry
of Def letter dated 31st Jan 95 has been deleted and substituted
as under §=-

“These orders will come into force wef the date of issued
of this letter namely wef 318t January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already
availed by Defence Civilians as part of Field Service
concessions from Olst April 93 to 30 Jan 95 Similarly no
payment on.eccount of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995". |

6) That the respondents beg to state that in view of the
above, 1t is clarified vide Govt of IndJa. Min of Def letter
- No B/37269/Ac/ps-3(a)/1862/D(pay/Services) dt 12th sept 95

that both of the concessions are not admissible at the same time.

7} That the respondents beg to state that this unit is located
in the remote and hard area at the distance of 140 Kms away from
" megzpur at the height of 4749 ft from sea level where evema

communication to and from is very must infrequeant due to the
rough terrain of the area., Based on this fact, the Govt of
'fndia, Min of Def has declared this area as Field Service Concession

-area wherein the facilities for field concessions “are being enjoyed
Cont\... o}’ s
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by Defznce Civilians Emplyyees as per éovt of India, Min ef Def
lectdr Ne. 4/92584 /AG/Ps~3(a) /191 /s(pay/Services) dated 25th Jan®
1964 as modified vide Gevt of India, Min ef Def letter Ne. A/2576/
AG/PS=2(b)/146-5/2/D(Pay/services) dated 02nd March’l968,

In view of the clarificatien receivead en Gevt ef India, Min
of Def letter dated 3lst January'®S and 17th April?*%S vide Gevt
ef India, Min of Def letter Ne. B/37269/aG/Ps=3(a)}/1862/D(Pay/se=
rvices) dated 12 Sep'95 the recevery of arrears of SCA(RL) fer the
peried frem Olst April'l®93 te 3ist Jan'%5 is required te be made
&8 SCA(RL) and ether allewances are net cencerrently admissibkle
alengwith Field Service Concessiens,

1] That the Respendents beg te state that en perusal ef eur eld
recerds, 1t 1s revealed that the Civilian empleyees ef this effice
were granted€ SCA wef lst Oct'l98¢ vide Goevt of India, Min ef Def
letter No, 260014/5/8¢/E~1v dated 23 Sep'1986¢, The SCA(RL) was
claimed in respect of this effice fer Defence Civilian Empleyees
through the regular pay bill fer the menth ef 12/86 sut the same
wag disallewed by AAO Shillong st#ating that since field service
concessiens are beineg enjoeyed by the empleyees of this effice and
therefsre ne SCA(RL) is admissible, In this cennectien para-4 ef
letter dated 23 Sep'l®86 is relevant. It states that where the
hill cempensatery allowance or any ether compensatery allewance is
mere beneficial the same may be allewed in lieu eof special cempen~
satery allewance. 1In ether werds osnly ene cencessien is admissible
at one time, The payment against the intentien ef Gevt erder cannet

be autherised,

In view of the present erders received en the subject, it is
very clear that the SCA(RL) and availing ef field service cencessien
at the same time are not admissible, Hence recevery of arrears of
SCA(RL) fer the perisd from lst April*1993 te 3lst Jan'l1995 is
required te he made as per Gevt of India, Min ef Def letter dated
12 Sep’ls9s,

The irregular payment ameunting te Rs, 22,90 lakhs made in
acceunt of arrears of SCA(RL) fer the peried frem lst Apr*l1993 te
31st Jan?!9%5 1is required to be depesited with Gevt as the Defence
Civilisn Fmployees of this effice are enjoyed fiedd cencessien.

s ince the empleyees of this werks sectien have been paid the
sCaA{RL) fer the period frem 1 Apr*$3 te 31 Jan'%S which is irregular
in terme ef the existing Gevt orders and the latest clarificatien
received from Govt sf India, Min of Def letter dated 12 Sep?®5 en
the subject, no SCA(RL) will ke admissible coencurrently with field

sarvice concessisn. Hence ameunt already pald termed as irregular

i{s required te be recovereé from the employees,

contdecee oP/4 oee
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9) That with réference te paragraph 1 of the application the
respendents beg to state tha£ on representatien from all the
Defence Civilian Employeses @f this effice duéing the menth ef Jul!
1985, the payment ef arrears of SCA(RL) fer the peried fram

lst Apr®l993 te 3lst Jan'95 were made after obtaining the undere
taking frem the emplsyees that "any sver payment ef arrears of SCA
that may be found later date, is refundable te this office,*

On pqyment ef arrears of SCA(RL) fer the aheve peried, CDA
Guwahati issued instructiens te this effice and AsSstt, Acceunt
Officer vide his letter Neo. PAY/01/IX dated 3lst Jul®l1995 that
payment of arrears of SCA from 61 April*1993 te 31lst Jan'95 made
te the Defence Civilian Empleyees is irregular and be recevered in
lump sum as the empleyees are enjeying fiedd service cencession.
Beth the concession i.e, grant of SCA(RL) and availing of field
service cancessionsvcauli not be granted at the same time, The
matter is under examinatien is consultation with Ministry ef Def
in connection ef Ministry of Defemce letter No. B/37269/aG/165/
Ps~3(2}/D(Pay/services) dated 3ist Jam'®5 (Annexure-I) as medified
" vide Min of Def letter Ne. B/37269/AG/P8~3(a) /730 /D(Pay/Services)
dated 17 Apr'l%95 (Annexure-II);

‘16) The both referénce to paragraph 2 and 3 eof the applicatien
on the respondents have ne cemments,

113 That with reference te paragraph 4(1) of the applicatien the
respondents bey te state that this being the remete area lecated at
a distsnce of 148 Kus away from Tezpur, at the height ef 4749 ft
2keove sea level, the essential commedities are being obtained frem

Tezpur By lecal marchants ané thereby the cest commedities are very

high, Based on this fact, the Gevt ef India, Min of Def has .
declared this area as Field Service concessional area wherein the
facilities for field cencession are being enjeyed by Defence Civil-
ian EPmployees as per Govt of India, Min of Def letter Ne. 4/02584/
Ac/psaj(a)/s(pay/Services) dated 25th Jan'l1964 (Annexure-III)
medified vide Gevt of India, Min ef Def letter No. A/2576l/AG/pPS=
3(k)/1 46us/2/D(Pay/Services) dated 62nd March'l1968 (Annexure-Iv);

Contd,  svs .P/5HHS
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. Howgvar asiper the present Gowvt, order this ;rea.has been
qeclared as,modéfied field éoncaééibnSIIarea vide Min oF‘DeF
letter No, 37zsi/nG/Ps-q(a)/go/a(pay/Service) dated 13th Jan 1994
(Annaxure V) and tha payment of arrears of SCA (RL) was made

accordingly on ﬁéceipt of Govt, of India, Min of Def lettar

“No, B8/37269/a6/7s-3(a)/165/0(Pay/Service) dated 31st Jan '95

(Annaxure~1) whilch vas later amanded vide Gout of India, Min of
Def latker No, B/37269/aG/Ps/3(a)/730/0(Pay/Service) datad

i . ‘ ) |
17th April 95 (Annexurs-II) that Defence @Wivilian employees in

the nauwly definsd fiesld arsas, épecial Compansatory (Rémote 

Locality) Allowahce and othar allowance are not concurrently

admissible a}ongfith‘Field Safyice Concessions",

In visw of ghe above, both tha COncessiqhs could not be
grantad at yhe séme tine as clarified vide Govﬁ of India, Min of‘:
Oef lestter datedj17'April 95 guotad above, as such the payhent .

made on account of arrears of SCA (RL) from 1st April 93 to -

31st Jan 95 is itrequlare The intention of the Govt., of India

order is vary clear i.e. only one concession aifher Special

Compensatory Alldwa nce in terms of Govt of India, Min of Daf
) . . [
letter dated 17t$ gpril 95 or any othar compensatory allduance/_;_j'
concessioﬁ a§ail§ble in terms 6? any other Govt, order uhichevéf; 1
is more beneficial is admissible,

It ig further clarifisd that the concession of special !
Cdmpansatory alléQence and Field service concassions arz ginn |
under differant Srders, ﬁhe same -ar2e not admissible simﬁlteneousiy;;_
12) That with rafferance tow paragraph 4(2) of theapplication |
the respondent belg to state that so far the payment of Speciél. ;
Compsnsatory (RL) Allowance to GREF Personnel is cOnéernad,-thié
office has no commsnts to offer since the Govt, orduorse ragéfdiﬁﬁj

non admisibility of both concessions concurrantly ara.veby.¢lmaf,

13) That with rdference to paragraph 4(3) of the apolication“

tha respondents Ravz no commants,

14) That uith raferance ta the paragraph 4(4) of the application -

the respondents beg to state as per Govt. of India, Min of Def

Contadg s e OP/‘



@

ietter Nue 4(7)/77/0(Civ=-1) dated 14th July 80 und01 which spoc1al

compensatory allowancﬂ (RL) h s bagn granted initially the

allowance in quesﬁlon is not admissible to civilians who are in rec=

gipt of field sarvyvice concessions. It has been clarifised by the

Ministzy of Finznge (Deptt. of Expdr) ‘that ths basic condltions

for admisibility of the allowance remain the same, In cOnnectlon,;?i

para=-4 of Of No. dafsd 23 Sept 86 (Annsxure=- UII) is ralevant Iﬂ
states that uhere;the hill compsngatory allowance or any oLhar‘ |
comaansatory aiiouance'is more beneficial the same may be‘allduﬁaig | .
,in‘liau OF:special Compensatory Allogance. in other words oniyvdhé ci:
concession is admissible at ona time, The paymant against the ihfanbi&

tion of Govt, oronrs connot be authorlsed.

15) That with reflerance to the paragraph 4(5) of t ha appllcatlon
 the respondsants bag to state that as per Govte of India, Min of
Def latter No B/zﬁzeg/AC/Po-z(a)/165/o(pay/5ervtces) dat9d~315t
" 3zn '95 (Annesura-l) as modifiaa vide letber Wo. 37269/AG/PS=3(z)/

1

0(Pay/Services) datsd 17th Aprll 95 (annexure-I1 the Dafencs

3.

Civilian employees ssrving in ths newly dafined modified fisld
|

arsa, ths spacial Eompensatory (Remote Locality) allowance and

_other allces are npot concurrently admissible alonguwith Fiald aarv1ce;

concescsion, The zmployees of this office are in rsceipt of

8]

fiasld Service Concession till data,

16) That with reference to the paragraph 4(6) of the applicationf
tha raspondents beb to étate thatlit has bezan laid that vhe E
~memora nda dated 14th Déc 83 (Anﬁexure-VIII) and 1st Dec 88 agg
meant for attracting and retaining the servica of compétent.

officers posted in|l the North Lasbarn Region from othar parts of

F e
the Cadntfy and are not apnlicable to the personnel balonging to ;

the region whore they= are appointed and posted. 5inca tha

' i . -
“applicants have bupn apponted and sostad in tho North taasturn

Region, the claim [does not survive and OA No. §1/95 was rejectsds

17) * That with raflarsnce to ths paragruph 4(7) of the ap?llcatl°”

thz respondents DEQ to state tha t the nrasent order on the subJeC“_f

has baén issued vide Govt of India, Min of Def lettar No. .-

B/ 37259/ a6/p5m3( )/ 1862/ D(Pay/Service) dated 12th 38at'95
Teel P/

|



‘letbar Ho, 9/37259(Aa/p5-a(a)/

g b e

~?ﬁ' (7) ¢,rﬁgq

Sy . . . ' @ ! :
Yhnnexure~VITI) under which nars 2° of Govt of India, Min of Def

(Rnnexura=1) has bben delh. 58 substituted as undar &=

" Thesa ordcz&

this latter namaly

will b2 made on acgount of

l

ommodation stc, alre

service Concassionsg

Dayment

93 to 30th Jan 25 W'

Lods

Tha abowve 1T
further commants to
|

18) That with refelrzance to

respondsnts bsg to

of 5C3 (BL) paid tol

T

P ‘f‘—o___ TTettt

from 1st April 93

guotszd in

lattar

of thie organisation

‘request for grant DF
q N

responcents bsg to dtate that the clarification recaived from Govt,.

of India, Ministry

D(Pay/sbrvics) da tﬂ

stated that both thd concsssion ars not admissible concurrontly and*th

stay order
22) Thet with rafage

the respondents havs

waf 31st Jan 926,

2 ass2d By

will comz into force waf tho

nady availe d by Defence Civilian

from 1st

on ac:ount o. oJﬂ/DCA/JuQ(RL) will also be mada from O1st q,~

1?10 txon is SPIF axplanatory and there is no._

paragraph 4(8) of the applicat
state that CUA s letter for recovsry o
the D2fence C1Vlllans employases for th
31st Jzn '95 is in order as pasr Govt,
3-7 above, Sincs the Defance Civilian
arz in receipt of
5Ca (RL) in addition to field sarvige

per gxisting orders,

the Hon'ble_Tribunal may be wvacated,
nce Lo naragraph 10,11 and 12 of the

no commantse -

Ct)l‘\td. ¢ o0 0‘:’/8

as part Or

Fisld 35ervice Conces

date of iscue’of ..

S

In octher words, no racovery ?

April 93 to 30th Jan '9s5, Slmllarly no

65/0(Pay/5ervice) datad 31st 7an 195

% ]
"‘
¥
’

M

ion ghe‘
f a”raar?
8 pef*od

~of Ihdla

employess
. k

.

Sy
concaesslion:

ig not admiszible aus - .
19) That with refersnce to Paragraph 3 of the abplication thé f\ ;
,faspondents ha've nolcomments, ;
20) That with referance to paragraph 8 of ths application the ",5
spondsnts havs nu,comubn»s. |
21) That with refagen ncs to paragréph 9 of the application the |

cy
X

i

d 12th 5apt 195 (Annaxure~YIII) has Catagorlcally

f-

i

F Defsnce letter No, B/37269/ﬁc/ps-3(a)/1Bsé/' f?,

) -

& .

concésgion like fres ration/fres si hglg aCCQ?f
.Fieldf-;

) B

il

sions, the

i

applicat ion .
Sy

¥

L

Sk e g
SR



‘ 23} That with
Tribunal te file

arises,

i<
3]
i
]
i3
i
t[e]
>
3

(13]
10
1=

occCasion

I, Major M K Arera, Garrisen Engineer, 859 Ehgineqrff
Werks Sectien, C/0 9% AP0 de hereby declare that the statéméntq
made in this written statement are true te my kn@wledgelderiv¢i

frem the recerds

I sign this

of the case,

|
|

DEPON

verificatien en this the

of Februafy'iséi
LA

ONT

(K RORR)

MAJOR
n Engineer

869"

Garrjgc
AR

WKS SEC

1

the résponéents~oravés leave of the Hon!bli ‘_f
adéditional written statement eof |
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27 9f G of I, i of ) Lattir o, 8/37269/16/P5-3(a)/165/D
voeyfzzrvicus) daced 31 Jan ‘95,

FTEL0 IRYISE CONCESSIONS TO DEFENCE CIVILIANS
CoaeatMInS I T JEVLY DEFINED FIELD {3E A5

Si Ty

1. I am diractad to rafor to Para 13 of Govt lattsr No, -
37269/4G6/PS 3(a)/b Pay/scrvices dt 13,1,94 and to convay the
sanction of tho prosidant to tha Pollowing Pield sarvice
concussion to Dufcnca civiliane in th: Newly dafinad Fiald
Ar2ay & ilodified Ficld Araas as dafPinod in tha above
mantionsd lattor s- ‘

G’\ Anx-IT

i) Defonco civilian eonloyaas sarﬁlng in tha nayly definad

fiold arcas will continuo. to ho axtendad tha concassion

enum:rgtJd in %nn37ura 'C' to Govt lattar !lo, n/02536/a8/

P35 3(a)/97-5/3{Pay/ arvicas) dt 25 Jan '64, Dafence

civiliing cmployszs s.rving in Naulv Dafinad Fiald reas

will continue to by axtendad tho concassions anumaraced
in Moandix '3' to Govt lottar No, AP 25762/15/:3 3(a)/
146-5/2/3(Pay/jorvic:s) dt 2nd iarch 1968, °

ii)'In addition to ubova, tha Dafance civiliang omployaas

sarving in tha naylyd dofinod Fisld Arags and .odifisd
Pis1d ~rang will b3 ontitlod to paymant of Spacial
Comansatory (3a3mota Locolity) Allowanca and othor

allouwuncas 29 pdnissiblo to DaPence civilians as par tha

cxisting instructions issuod by this MAnistry from tims

to tina,
2. Thaoge ordurs will como into forca ve®.fe 18t April 1993,
3o This isguas with tha concurronce of Finance Division of

this viin vids thair 00 Ho, 5(a)/85=-AGC (14=94) dt 09,01,1995s,

Yourc Palthfully,

Sdf=x x x x
( K I Tluanga )

Undar Socretary to tho Covt of India,



. COPY

NO. B/37269/AG/PS-3(a}/1862/D(Pay/5ervices)
covernment of India
&) Ministry of Defence
AN New Delhi, the 12th September 956§P

RIGENDUM

co

to

The following amendment is made to this Ministry's
letter No..B/37269/AG/pS-3(a)/165/D(Pay/Services) dated
31.1,95, regarding ¥ Field Service Concessions to Defence
civilians serving in the newly defind Field Areas :=

‘para 2 may be deleted and substituted as under :=

nphese orders will come into force Ww.€.f. the date

of issue of this letter namely weeofs 31,195 In

other words, no recovery will be made on account of
concessions like free rations/free single accommcdation
etc. already availed of by Defence Civilians as part

of Field Service Concessions from 1.,4.,93 to 31,1,95.
Similarly, no payment pn account of SDA/scA/SCA(RL)
will also be made from 1.,4.93 to 30,1,95%,

2.  This corrigendum issued with the concurrence of the

" & Finance Division/AG of this Ministry vide their I.D.

sd/-x x x X X
( L T Thuanga )
Under Secretary to the Govt., of India

To

The Chief of the Army Staff
New Delhi
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§:\~ Annoxure ‘'B°

Copy of Govt of India.':na lettor Jo. L/37269/A /1530 a)/ 730/
p(ray/services) dated 17 April'9d,

[HLD SEuVICE CONCESSIONS 10 DEFE 28 C IVILIANS
TRV Laa 11 1rs NGV LY ver Lidoy T lEld) AEASS

¥
$

1. The following amendments is medo to this Finlstry's letter
Noe B/37969/AS/P53\a)/D(Pay/:ervtces) datod 31 Jan'v3,regarding
Field Service Ceoncessions to Defence civilians Serviry in the
newly defined I'ield Arcas =

¢ The vofence Clvilian employees,serving 1in the nowl

defined modified }lold areas,will continuae to be entitled

to the special (.ompensatoryiilomote Locality)Allowances and
otiier allowance as admissible to defence Livilans,as

nkrhexxxy hithartefore,undsr - oxisting instructions

issucd by thls Hinlstrx from time to time, However,in

respect of Uefencs LV 1ians employsss in the nowly

defined Field Arcas,Special Compansatory(emote Locality)
Allowance and other allowances axe not concurrently sdmissible
alon,with Fleld fexrvice concessions,.”

e ‘This : oxrlgendun issugs with tha ccncurxence of the
Finance Division/Ai eof this Lilnistxy vide thelr [.D. 0.
388/PA dated 05 April'ed,

£df= X X X X X X K X X X X
( L T Tluanga)
Under Secrotary to the Jevt of India

( Tele 3 3012739)
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YXXVITL CST_os friy Instruelion 157/57 AL 20/58, as {ile ease
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Copy of Secret letter wo a/25761/AG/Ps3(b)/146-s5/2/D(pPay/services)
' dated 2.3.68 from 222 Govt of India Min of Def, New Delhi.

*Sub : Field‘Service Concessions to Army Personnel And Defence QA

Civilians in Operational Areas

N

I am directed to fefer to this Min letter No A/02584 /ac/pPs3(a)/
97-5 /D(Pay/services) dt the 25th January, 1964 as extended and Army
Instruction 7/5/48 as amended from time to time and to say that the
President 1s pleased to sanction the following modification with

effect from the dates shovm ;-

(a) The rates of special compensatiry allowances will be
- revised as under with effect from the lst Mar, 1968 s~

Rank
Hony Commissioned officers
JCOs
Hav
Nk
OR
NCS (E)

Rate.

30,00
25,00
18,00
15,00
13,00
10,00

(b) Field Service Concessions will cease to be admissibbe to
officers & personnel (including civilians paid &% from Defence
Services Estimates) serving in Municipal & Cantonment areas of :=

(i) SRINAGAR, JAMRU, UDHAMPUR and Darjeeling with effect

from the Ist March 1968,

(ii) siliguri & Bagdogra with. effect ffom Ist March 1968.

(c) consequent upon the withdrawal of field service concessions,
the following concessions would become admissible at the stations
mentioned in (b) above with effect from the dates shown therein
to Army officers and personnel to whom the orders referred to

in para 1 above originally applied,

(i) cCconcessions listed in AppxX 'A' to this letter to service
officers and personnel and those in Appendix 'B*

paid from Defence Services Estimates,

to civilians

(i1) special ad-hoc allowance of Rs, 70/-pm to married
service officers forced to live singly due to non-availability
of married accommodation for 2 years, the position to be

reviewed before the expiry of that period,

(1ii)  The concessions listed in AppX 'A' and the special
ad-hoc allowance referred to at (ii above will be

withdrawn when married accommodation is available to the

extent of 50¢%,

T R

24 Field Service Concessions for all the other areas would

be reviewed every two years.

3. This letter issues with concurrence of the Min of Fin j

(Defence) vide their U.0, No 279=-5/PA of 1968,



SECEEY (// Appendix *B' to Ministry of

Defence letter No a/25761/aG/
~)  Ps3(b)/146-5/2/D(Pay/services)

§\ Dated the 2nd March 1968

Concessions Admissible to Civilians Paid rrom Defence

Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUITED).

(a) Free remittance of family allotments.
(b) 2 postage free forces letters per individual per week

(c) Remittance within INDIAN limits of money orders and

indian postal orders free of commission upto the maximum
valu€ of Rs, 30/- per month per individual.

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent., If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to altermative accommodation
whether appropriate or inferiors to the status of the
individual concerned,

Note := 1, Dearmess allowahges will continue to be

admissible in full.

iNote:-‘ 2., The concession in (d) above is applicable only in

respect of accomodation held by the Ministry of
Defence, Separate orders will follow in respect of
accommodation. belong to the Ministry of works
housing and supplye.
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}gﬁfiigE of India, c;
Y , Ministry of Finance £y |
?"7« Deptt of Expenditure :

New Delhi the 23rd Sept'86

OFFICER MEMORANDUM

| ,
Subjet : Grant of Special Comp (Remote Locality) Allowance of
a Central Govt emplowees posted in Arunalchal Oradesh.

, The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp( Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(1)/I1C/86~dated the 13 g p 86,
Banction of the president is hereby conveyed, in superssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Goet Employees posted

-n_m-—-h—--——n——-n-----n--n------.

Srl = Area v Rates of Special X Comp Allowance per month (Rs)
No Basic Pay BasiIc pay
: below of Rs.950/~ gggic Basic Basic pay

Rs. 950/- above but Rs, 1500/-P3Y of Rs,

of Rs, 3000/-
below 1500/-above_ 2000/~ and above

but and
below Rs,
2000/~ gb°ve
but
below
1, Diffuxem-icult 150/~ 250/~ 350/~ 500/~ 660/~
area of
Arunalchal
: Pradesh
2, Through out 125/~ 200/-  275/- 400/~ 525/~
Arunalchal

Pradesh except

2. These areas take effect from 1,10.86 for the period from 1.1.86
to 20.,9.86, the above allowances will be drawn at the existing raestes
pm tHe matopnal pay in the pre-revise scale.,

3. Pay means pay in the revised mxscales of Py introduced under the
ccs (RP) Rules 1986.R In the case of those who retaimed the exist
scale of pay. It will include besides pay in the pre~revised scale of
pay appropriate dearness allowance, addittonal dearness allowance
dearness pay ad=-hoc DA and interim relief thereon at the rate in force
on 31.12,85. Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date
prior to 1,10,86, The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance

so drawn and that admissible at the revision rates as PN el

to him. The prdtection wil mamdx continues till the employees rem-
ains posted in the said region and becomes eligible to higher amount .
either on promotion or otherwise,

Contdog .02/"



(cort} L
- -2 1% N

v ‘?’T Note :.pay means pay as pay as defined under FR. &k 9(21)(a) (1),
% 4. The Central Govt employees in respect of Special Compensatory
allowance & under there order will not be entitled to composite
Hill compensatory allowance in addition, However where the Hill Compe=
nstory Allowance of any other compensétory allowance admissible is
more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance. : -

5. The Special Compensatoru allowance will be 8x regulated during
leave joining m time and suspension in the same manner as City
Compensatory allowance under this Ministry's '0£fice Memorandum No,
2.((87)-E~IT (B)/64 dated the 27 th November 1965 as amended from
time to time,

6. These arears will apply to civilians employees of the Centwal
Govt belonging to Gegoup B, C and D. only, These orders will also
apply to the B,C and D civilians employees paid from the Defence
Service Estimates, In regard to Armed Forces personnel and Railway
Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectively,

e In their application to the staff of India Audit and Account
Deptt, these ordess issue in consultation with Controller &
Auditor General of rndia, .

8, Hindi version of the order is attached,

84/ =X=X=X~X =X =X
{ R Verma )
Joint Secy to the Govt of India

o e T ¢
SA/=x=x-x=X
( PT peethamner )

Lt
For Garriscn Engineer
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| ZICERTI TN S DRI ) § T PO WA %“‘5“‘-&..1..*.1. {
b b Uy b S e G L ot et 1h ol Lok O

ike need oy attpectin~ anc retairing the sorvices of cometent
ClZicw e wox swvive Lo wig «orth lzstczn loglon coLpiising the Ltates
01 Wo-ry .tihal-y2, J7dipur, #8gcl-nd and 1rioura ana e Lnjon
“azzitozicy ¢f fguncenzl lJ?'zaaesh «e lizoTrad has been enguging the
atication o4 the lgvern.xut for soue theie She Goveraient had appointed
Q ;;o;..-.;i}uc unccr ke vheirasnsain of ‘eeretary, Yenortoent of Hrsomnel
(- au-dnie{iniive «0.02i8, W0 revicw tie existing allouanced ang £ucilie
tlee ni.iovuible o the vardious catepiics of (iviliaa Lentr»al Overne
ceny emloyees seaving the thie resion & 1o sugrest sultable improves
ivatie e rcuome nation of the vomibttee have been care; ully
coauideiCu by Uie OVerntrnt and the P:Csicent is now pleasck to
acsiuc a8 Collowd - .

(1) ifaussof roglan/ecoutations

fhere vill be o fixca taure of nosting of 3 years at a tize
1or oxficeio vith ceyvice 01 10 years or leos ang 2 ycara st a
tiie for of.iuers vith mic than 10 years of servic Ce Pexiocs of
leave, training, etc. in e€xcess of 15 cay per yecar will be exclu-
alnz covnilng the Wwinic pericd of /3 years, Cfficers, ocn gorple-
ticn ¢ we ilied tanure of service mautioncd cbove, my ve consi-
dcice Lol pouting to a static. of ithelr cholc? as ®iar as possible,
b-uiSi oLy perloriance of wtics foxr the prescribed tenuie in
e Lorth «ast chall be given wue rccognition in the case of
Cli iolc oisicun in the mtler of:-

Lt plriod of ueputation of the yentrul Governtuit €dloyces
1tz ihe statec/lidon seaitorics ol the Lorth tastermn rciion will
Glilizully Wiowa 3 years which can be extenced in repticnul
Cries 1N cliigusies of Public sorvice as well g wiien the czfloyee
Clan LA G 1o puCharca Mo stay longar, LYhe aédosible deputation
aliowitw ¢ wiil ulso contimue to be »nuia uring the period of
desutniion co cxtenucy,

(11) ‘edrbfnie for uentrnd licamm..qn/% alnirc.shrnad
Tl bt sl ,i0 vomadacntial neonyga,

(&) DPromiton in cudie pouts; .
(b) ceoutation to centrol teiure posisy and
(¢) ccurse of tazaining abroad,

i moepnl aceulxengnt o’{ at lecot thrce years alrvice in a

Gee.b el et lwdia 0 sl temire denutations my also be yelaxed

te o yoouu 4n destrvikg cuseo of weritorious scrvice in the Lortn
TUG
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WLy (Mvesn it civilicn cHloyees who havte oly Iniia
oo e QLB vill Do gaiuntog a gpo:icl (uuty) Allowecce

“u Wi zate 2 &5 pla cout oF basic 28y €ebject 0 a cetling of

Je LW[= A2 LOLW on posting We wuy Liation in the Lorth Listern
CUlAtle WL 0L LIOLO ¢aleyced tho are weept Lol pay.ent of
R0t uill, uevever, 1ot bc eligible sox tids Eauial (Duw)
lowasc, “ocesal (MSy) illoyanze vill be in cduttion to any
Soetizl 3y angfor seoutation (.uiy) sllovance wlitany U oxawn
tulbjeetl o ke conaition that tlo Wil of wrel ancetiul (uiyy)
Aleta, e plug oncecial pay/«toutation (Luty) Allovarce will ot
CLieu oy 4W/e pooy wywelul [llovirce like Sjegig) veLivatory
Vouaec wvitl be uram oCnuxlicly, :

\iv)

v el Ko
- "JLI“ .l.\:,‘-

LLoprtartany "Maunnues

T Jagazang Vepnnloga

The zate of the allovarce vill he 55 of bezic Ny gu‘b{cct
in caxitun of Us 50/~ poz, acziceible to all cimloyces without
an; 22y li8%. %ae chove allcuance will be cdddocioly with
€Tt Jron 1-7-9482 in the cage of /fczarn,

-.-.-.-.-.-.-‘-.-.‘

‘-

2o Lanicuz i
“he 2ate of nllovance vill B As follows acr the whole cf
JuiE oy -

22y unle e 200/ Ue 40/ p, oy
Ly Wuove 3, 260/- 155 of beoic pay subjcct to

Laziug of ", 150/= po i
Je Lilapin
WG LWL 6L the Cllouarco viLl Yo as follows =

©) Sltadiaras - 255 of poy cubjeot o rininn
0= "38 5VU/= ang txiing of
Se 150/~ peiy

(b) S ey

' ?3",' wrto T, 260/“ Me t-l’o/" Pe il
t
| oy tbove e 260/ 155 of basic pay subject to a
mxinun or 1, 150/= p GG N
L2020 VBT Be to char-c in the exiatiag xate 02 theciol \
placdicly Jilevinee oeadocloste L . runichal Pracech, Logal tru wnd
Pawdad i Wil cxAptlr- 22%¢ of idioturbance allovance awdlscirle
PPCLL .t L Lieds Of L inoran,
Sd/e~ X3x uX xx 3% \

tacer Scoretary to the Covt oo Ingia .

2alebia

D\.I S\»\«‘?b’d La} M -

(D. V. S. Rayudu)
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